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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 272 OF 2024

IN THE MATTER OF:

DEEPANK KUMAR SHARMA & ORS. ... APPLICANTS
VERSUS
UNION OF INDIA & ORS. ....RESPONDENTS
ADDITIONAL AFFIDAVIT

I, DINESH KUMAR SHARMA S/O LATE. SHRI. DEV
SHARMA MISHRA AGED ABOUT 67 YEARS R/O 1859/1,
HI Jr,lgmnm RAILWAY ROAD, NEAR SARVODAYA INTER
COLLEGE RAILWAY ROAD, PILAKHUWA, TEHSIL

s

in R (UP). presently at New Delhi, do hereby solemnly
fgl'ﬁr/th and state as under:

Y «

petition and well conversant with the facts and
circumstances of the case and competent to swear this
affidavit which is prepared by my counci under my
instructions. The contents of the present affi

davit are
being understood by the deponent.

_?[ i



2.That the deponent was owner of the Khasra No. 2119,
2120, 2121, 2122,2123,2124,2125,2126,2127 and 2128
out of which the Khasra No. 2120,2121,2122,2125,2126
and 2127 have been sold by the deponent to any Mohd.
Islam Rasheed S/o Abdul Rasheed on 29/01/2024
through Sale Deed dt. 29/01/2024 the stamp purchased
on 28/01/2024 regarding which the Sale Deed dt.
29/01/2024 executed by the deponent which copy is
already filed and available on the record of this Hon’ble
Tribunal.

-That prior to file the present O.A the deponent has not
cut any Tree in his Khasra No(s). The applicants filed the

resent O.A. to the deponent misleading the Hon'’ble

.y INbunal. The deponent never tried to cut any tree in till

St }ﬁs land ownership.

; t the deponent i.e. respondent no.10 has no concern
(\{Q-»\;/'ith the cutting of any Trees as the applicants claimed.
The applicants are having enmity with the deponent due
to which the applicants are complaining falsely against
the deponent and his brother i.e. respondent no.8 and

cousin brother i.e. respondent no.9 purposely with bad
intentions.




S.That the deponent states that not a single tree has been
cut in the Baghr of the deponent although all Bagh
previously owned by the deponent are sold to Mohd.
Islaam now,

6.That the deponent states that he had already filed the

reply to the O.A. just after serving the copy of reply to the

applicant’s Counsel which was not succeeded but the
reference no. was issued but today after successful filling
it is not showing on the portal or in the Id. of the Counsel.

That the deponent states that the deponent never cut any

tree during his ownership in his Bagh/Garden in Khasra

No. 2119,2 12(2)‘,1-221122,2 123,2124,2125,2126,2127 and

2128. A

S

5
\

-]

‘\'\77_ ‘hat the deponent states that the applicants are
2 ni

) assing the deponent by giving false complaint and

m“‘.ﬂﬁ. ‘

- s i
/,,\; ~ .- %pplicants have sent a letter. dt. 20/11/2025 to AIG
\m>-—/ STAMP, BIJNOR UP with bad intentions through hijs

v-‘.—‘\.—‘!
RN (o)

Aﬂ-.\

F MR ny A
A

;; <§ ) bﬁplicaﬁon to the authorities and now again the

advocate. The purpose of the applicant’s is only to torture
the deponent by filling false and fabricated cases against
him and his related.

W’.
E/
DEPONENT




Verification: *

Verified at Delhi on this 26 day of November, 2025
that the contents of the above affidavit from para no. 1

to 7 are true and correct and nothing has been concealed

therefrom.
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_ ot
sir
Today on 1st August 2024 ine regard of prabhari nideshak Van vibhag
karyalay Adhikari Bijnor order the report of combined team of revenue
and forest department in respect of khasra number 2119 area 0.0 898,
gata number 2120 area 0.152 hectare, gata number 2121 area 0.148
hectare, gata number 2122 area 0.291 hectare, ghata number 2123
area 0.221 hectare, gata number 2124 area 0.128 hectare, gata number
2125 area 0.177 hectare, gata number 2126 area 0.202 hectare gata
number 2127 area 0.101 hectare and gata number 2128 area 0.14
hectare total 10 farms total area 1.5870 hectare which is under series

1A Dinesh Kumar Sharma son of Dr Dev Sharma resident of mandawar
current address verified on the spot in which relation

The evapsed area total 10 arms total area 1.5870 is having presently 68
old trees of mango 14 of guava 5 trees of sagon and 13 of season.
Photographs of the site are given.

In above seat respect the later of karyalay of commissioner Moradabad
Mandal Moradabad later number 319/ Pa dated second January 2024
the report in respect of substance of cut of tree is attached as evidence
the report is produced.

Lekhpal.
Regional forest officer Bijnor.

Madan pal Singh Van daroga Bijnor

e
S
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[ﬁ _ Date: 20.11.2025
To, '
A.L.G. Stamp,
Bijnor, Uttar Pradesh

Subject: Request for Circle Rates — Deepank Sharma vs. State of U.P. (NGT

Matter).

Sir

>

A matter, Deepank Sharma vs. State of Uttar Pradesh, is presently pending before
the Hon’ble National Green Tribunal, Principal Bench, New Delhi. The Tribunal
has concluded the hearing of the parties and reserved its order. During the course
of proceedings, the Tribunal has sought specific information regarding the

applicable circle rates of two mango baghs/gardens located in District Bijnor.

The first property is situated on Bijnor-Mandawar Road, admeasuring
approximately 1.587 hectares, falling in Khasra Nos. 21119, 2120, 2121, 2122,
2123, 2124, 2125, 2126, 2127 and 2128, with respective rakba measurements of
0.0890, 1.1520, 0.1140, 0.2910, 0.2210, 0.1260, 0.1170, 0.2020, 0.1010 and

0.1140 hectares.

The second property is situated on Mandawar-Chandak Road, Bijnor, measuring

approximately 2.3420 hectares, falling in Khasra Nos. 1083, 1084, 1089, 1096,
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1093 and 1094, with corresponding rakba measurements of 0.7970, 0.1260,

0.3410, 0.2280, 0.6860 and 0.1640 hectares.

You are Kindly requested to provide the relevant prevailing circle rates for
the above-mentioned khasra numbers, at the earliest, so that compliance

may be ensured in accordance with the directions of the Hon’ble Tribunal.

Kind Regards,

Advocate Bhaﬁwar Pal Singh Jadon,

Standing Counsel,

- State of Utiar Pradesh

National Green Tribunal, New Delhi
Email- bhanwar(Q9jadon@gmail.com




